THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

plicant (S)

vocate for Applicant (S)

ORDER SHEET
APPLICATION NO.:

Respondent (S)

Advocate for Respondent (S) .

ES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

13.03.200¢%

CA No. 81/2000

ir. C.B. Sharma, Counsel for applicant.

-Heard learned counsel for

the applicant.

For the reasons dictated separqte.y, the OA is

disposed of.
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the record, as asked for by the appiicant, has been made available to

him.
2. . The grievance of the a:phcawt in t-“zs case is to the effect that
one Shri Kam !uom Kadri has bean Histad as one of the withess in tha

fist of \f\/itl"IESbe.: Wt“ ess according to the appiicant, he was the

‘persorn who was solely res nponsible for the omission and commission

"3, .We have given due consideration to the submission made by
the learreed cotinsel for the applicant. We are of the view that

exercise o , it ie not permissibie for us to interfere in
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the departmental procsedings. According fo us, the applicant has

been granted due indulgence by this Tribunal by directing the

Appellate Au:run v to consider his case ragerding additions
documenis, as asked for by him, which request has heen accepied by

the Appeliate Authority., .

4, For the foreaoihg reésons, we are of the ‘v’i.E:y"l that the prasént
OA cannot be anterfained at this stage, which is accordingly disposed
of. . Meedless to add it is always permissibia ‘F the applicant to raise
am of the 9“;:ec jons ragarding vioiation of principias of natural
justice during the coursa of mr,,um/ p‘oce adings while challenging the

i order.
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With thase observations, tha QA is disposad of with no ordar as

te costs.
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